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Mr A.K.Choudhury,learned add) 
c.c.s.c prays for a short adjourn-

ment. 

Let this case be listed for 

adinision on 22.3.97. 

Member 	 Vice-Chai. 

v22.8.97 	On Mr A.K.Chcucihury,lcarned 

A.idl.C.G.S.0 appearing on behalf of 

he respondents prays for shcrt ad- 

journment as he has nct yet receivc1 
Jo,ot) 	 any instruction. Prayer allowed. 

7L 	 List on 8.9.97 for admission. 

1 . 	 Member 	 ViceChajrman 
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0.A.No. 179/97 

10-9-97 	Mr.A.I(.Choudhurylearned 

AddI.C.G.s.00 prays for further 2 

weeks time to receive instructions. 

Prayer is allowed. 

List it on 24-9-97.for Admission, 

Member 	 Vjce-(hajan 
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24-9-97 	Mr.A.K.Choudiury learned ddl. 
C,G J S JC, prays for further extension 
of time to receive instructions. 
We have already granted several 

.adjournment For the- ends of justice 

we grant further ti.ine to eceive 
instructions. 

List it on 1-10-97 for orders. 

Member 	 Vice-Chairman  

• 	 1-10-97 	on the prayer of learned Mdl. 

C.G.S.C. Nr.AK.Choudhury the case 

is adjourned till 29-10-97 as he 

has to examine the present legal 

position. 

List it on 29-10-97 for 
Admission. 

M er 	 Vjce_Chajan 

 

29 .1 .97 	Application is admitted. Mr A.1'Z. 

A 	
Choudhury, learned Mdl .C.G.S.0 receives 

I 9//) 	 notice on behalf of all the respondents. 

No formal notice need be sent, 

List on 28.11.97 for written state- 

/ men.nd further ordes. 

pg Me Vice-Chairman 
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20-1-98 	There is no representation 0 

behalf of the parties. Writen 
rnent has not yet been filed. For 
ends of justice we grabt 2 weeks 

time.. 
List on 4.2.98 for orders. 

M ig-r— 	 Vic?ian 
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Mr.A.K.Choudhury learned Addi. 
C.G.S.C. informs that relief sought fok 
in this application has already been 
given and he subMits that it is decided 
to give the .relief within 15 days. 

Mr.A.K.Choudhury, has submitted th 
order dated 12-1-98 issued by the 
Director General, Pasar Bharati(Broad-. 

casting Corporation of India) Directo-
rate General, All India Radio. Accor-
dingly 1  caseLks become infructuous. 
However, we make it clear that if the 
relief is not granted the applicant may 
appraoch this Tribunal if O advised. 

Accordingly, this case is dispose 
of. 	 ,.. 

Member 	 Vice-Chairman 
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3.12.97 	 Mr A.K. Choudhury, learned Addi. 

C.G.S.C., submits that the copy of the application 

has not been served on him. It must be served 

within two days from today. List it for written 

statement on 17.12.97. If, however, the copies 
12 	 are not served within two days the application 

Li shall be dismissed for not taking proper steps M. 	& 	 by theapplicant. 

Mem'ber 	 Vice-Chair 
nk 
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17-12-97 	2 weeks time is allowed on the 

&W 	 prayer of Addl.C.G.5.C. Mr0A.X.Choudhury. 

List it on 5-1-98. 

	

• .5r1252 	 c 
• 

 

Member 	 vice.aChaian 

lm 

J6/J - 

5-1-98 	2 weeks time is allowed on the 

prayer of Mr.A.K.choudhury Addi. 

C.G.S.c* for filing of written state- 

	

f 	 ment as a last chance. Dr.Singh has 
no objection. 

	

r, ~) 	List it on 20-1-98. 

• 	 Member 	 ViLce—Chairnian 
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